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PAPERS LAID ON THE TABLE
Report of Tarlff Commission on Catguts

and Anoual Report of Development
Council for Aatomobiles ete.

THE MINISTER OF INDUSTRIAL

SRAVANA 21, 1891 (SAKA)
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DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F, A.
AHMED) : 1 beg to lay on the Table :

(1) A copy each of the following papers
under sub-seetion (2) of section 16
of the Tanfl Commission Act,
1951 :-

(i) (a) Report (1968) of the Tariff
Commission on the price
structure of Catguts.

(b) Government Resolution No,
LEI (A)—16(2)/68 dated
the 16th July, 1969 on the
above Report.

(ii) A statement showing reasons
why the documents mentioned
at (i) above could not be laid
on the Table whhin the period
prescribed in sub-section (2) of

section 16 of the said Act,
| Placed in Library. See No.
LT—1630/69).

(2) A copy of the Annual Report of the
Development Council for Autorno-
biles, automobiles Ancillary Indus-
tries, Transport Vehicle Industries,
Tractors, Barth-Moving Equipment
and Internal Combustion Engines,
for the year 1968-69, under sub-
section (4) of section 7 of the
Industries (Development and Regn-
lation) Act, 195l.  [Placed in
Library. See No. LT—1631/69].

Judgment in the case of Shri Tej Kiran
and others ;5 Shri N. Sanjiva Reddy
and others

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : 1beg to lay on the Table a
copy of the judgment delivered by the full
Bench of the High Court of Delhi at New
Delhi on the 4th August, 1969, in the case
of Shri Tej Kiran Jain and others versus
Shri N. Sanjiva Reddy and others (I. A. 1154
of 1969-0.5S. No. 228 of 1969). [Placed
in Library. See No. LT-—1632/69].

Heavy Engineering Corporation—Govern-
meni Review and Anoual Report

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI C. M.
POONACHA): 1begto lay on the Tabh':
a copy ench of the following papers under
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[Shri C. M. Poonacha]

sub-section (1) of section 619A of the
panies Act, 1956 :

Com-

(1) Review by the Government on the
working of the Heavy Engineering
Corporation Limited, Ranchi, for
the year 1967-68.

(2) Annual Report of the Heavy Engi-
neering Corporation Limited,
Ranchi, for the year 1967-68 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon. [Placed
in Library. See No. LT—1633/
69].

SHRI D. N. PATODIA (Jalore) : Let us
have a discussion on this item.

MR. SPEAKER ; No, no.

Report of Enquiry Committee on Film
Censorship—Summaiy of Conclusion
(Hindi)

THE DEPUTY MINISTER IN 'THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNEL TRADE AND
COMPANY AFFAIRS (SHRI BHANU
PRAKASH SINGH) : On behalf of Shri
Satya Narayan Sinha, [ beg to lay on the
Table a copy of the Summary of Conclusions
contained in the Report of Enguiry Com-
mittee on Film Censorship (Hindi version).
[Placed in Library. See WNo. LT —1634/
69).
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Notification under Essential Committees
Act.

SHRI BHANU PRAKASH SINGH :
On behalf of Shri Raghunatha Reddy, I beg
to lay on the Table a copy of Notification
No. S. O. 3011 (English version) and S. O.
3012 (Hindi version) published in Gazette of
India dated the 26th July, 1969, under section
12A of the Essential Commodities Act, 1955,
|Placed in Library. See No. LT—1635/69].

ESTIMATES COMMITTEE

Minutes

SHRI THIRUMALA RAQ (Kakinada) :
I beg to lay on the Table the Minutes of the
sittings of the Estimates Committee relating
to:—

(1) Eighty-seventh Report on the
Ministry of Foreign Trade and
Supply-lmport of Wool, Nylon,
Woollen Yarn and other Woollen
Products for the Woollen Textile
Industry and its allocation to the
various units since October, 1962.

(2) Eighty-eighth Report on  the
Publications of Selected Ministries
of the Government of India.

(3) Ninetieth Report on the Ministry
of Tourism and Civil Aviation—
Department of Tourism.

(4) General Matters pertaining to Fsti-
mates Committee (1968-69).



